IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

0.A. No. 567
Fa—— 6 of . 1892

DATE OF DECISION 7~8-1992

Mr RU Ambili AppIica‘nt (9/

Mr MR Rajendran Nair Advocate for the Applicant lps)/

Versus

The Sub Bivisional Inspector,ﬁeﬂmndm“(”
(Postal), Kottarakkara & 2 others

Mr NN Sugunapalan, SCGSC Advocate for the Respondent ()=1

CORAM : Mr D Sreékumarf GP for R-2

The Hon'ble Mr. 3P MUKER3I, VICE CHAIRMAN
. _ 3 .

The Hon'ble Mr. AU HARIDASAN, JUDICIAL MEMBER

Whether Reporters of local papers may be allowed to see, the Judgement? ° ‘
To be referred to the Reporter or not ? - o~ 7/V
Whether their Lordships wish to see the fair copy of the Judgement?/\’m

To be circulated to all Benches of the Tribunal ? /\~

oo

- JUDGEMENT
(Mr AV Haridasan, Judicial Member)

The subject~matter of this application is appointment
to the post of Extra Departmental Delivery Agent(EDDA), Sada-
nandapuram Post Office. The applicant is a Matriculate and
hadiregistéred his name with the Employment Exchange, Kollam
on 25.5;1977.‘ The 1st respondent initiated proceadings for

Sadanandapuram .
8election for appcxntment to the post of EODA,hby placlng a
4_,/”
requ131t10n in the Employmenﬁtﬂfflcer, Kollam, the second
. - respondent. The second respondent has sponsored 9 bandidates
on the basis of a cut off date of registration ixxxrx 4.7.1978.
- The interview was to be held on 13.4.1992. Since the applicant
\hadlregistared his name with the Employment Exchange on
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\\ﬁﬁ( S |
b , _ ‘ A ee244
‘7Vﬂou/ v '



-2--
25.5.1977 and his registration being current while he did hat
-réceive any call lettei to appeér for the interview, he filed
this application for a declarationAthat the se;ection fnr‘
reqular appointment as EDDA, Sadanandapuram gcheduled to be
held on 13.4.1992 is illegal or iﬁ the alternative, for a
direction that he may also be considered for regular appoint-
ment. The application was admitted gnd aﬁ interim order was
issued on 13.4.1992 directing that the appdintment, if any,
made on the basis of the selection would be subject t§ the outcome
of the application andﬂthat the appointese should be specifically
informed about thé same. On the basis of this direction, the
.Department proceeded with the selection pracess and it appears
-that a candidate Qho ués infarvieued on 13.4.1992~has bsen
.salacted and appointed. The laarneé}caunsal for the respcndeﬁts
1&3 submitted that the persons appointed has bean informed_of
the fact that the sselection andapééinﬁment.uould be subjecﬁ

to the outcome of this application.

2, In the reply statément filed by respondent-z, it has
been admitted that the applicant had registered in the year
1977, that his registration was current and that his case

was not sponsored by reason of an omission. It is stated in

the reply st;témant that call letters were issued to some

of the candidates andlfor thelbenaefit of persons to uhom persanal
létters could not be issued, a publication uas-effectx(n Kerala
Kaumudi that it u?s from among those who appeared in response to

call letters as well as paper publication that 9 candidates uere
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sponsorad. The omission to send call letter to the applicant
according to the respondents, occurred becauss‘of the bifurca-
tion of ths Employment Exchange of the Kollam into Kuttarakkaré'
and Kollam. Firom™ uwhat is stated in the raply-statément of
respondént-z, it is evident that in case such bifurcation and
consequeﬁt qmiésinn had not taken&place, tha applicant a;so

have .
bz receival a call lstter and in all probability, ths

would

also :
.applicanpéggufd have been sponsored as a candidate. Since
the applicant has approached this Tribunal before the selection
process .was xxxx completed, but only on the date on which the
interview was scheduled, this Tribunal felt that the proper
course would be to allow the Department to proceed with the
: ‘ but ‘
selaction process/to make it subject to the outcoms of this
(g
application in order to minimise tha difficulties to the

: to .
Department as well as/the candidates who had responded to

N

Lt , clear :
the interview letters. ..:. As it has been made/in the interim
. M~
order that the selection and appointment would ba‘subject to
the outcome of this OA and as the appointee has already heen so
informed, we are convinced that the intersst of justice will

be met only if the respondents 1&3 are directed to complete

the selection process after interviewing the applicant alsc.

3. In thé result, we dispose of this application with the
following direction:
a) The applicant should within a period of 10 days
Prom today submit an application putting foﬂ{his
candidature for the post along with the requisite

testimonials addressed to the 1st respondent,
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b) The 1st respondent is directed to cali the applicantl
?of an interview and to consgider his case also a;ohg with
other persons uholhad already been considered ana to
Pinalise the selsction taking into consideration the
intér—sé merit of the applicant and the other candidates,
and ‘
c) In case the applicant is found to be more meritoreoés
vthan the already selected and appointad candidate, the
- applicant should be appointed to the post términatiég
the services of the person who is présently holding

. the post. Action on the above lines should be completed

within a period of twe months from the date of'communié

[

cation of this order.
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(AV HARIDASAN) . (SP MUKERJI)
JUDICIAL MEMBER | VICE CHAIRMAN
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